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cent with retrospective effect from 
January 1, 1979;

Cb) if so, the details thereof;
(c) names of the exporters and 

the quantity exported by each one of 
them during 1977-78;

(d) the target set for bicycle ex
port for 1978-79; and

(e) quantity exported upto Decem
ber, 1978?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA- 
TON (SHRI ARIF BEG): (a) and
(b). Yes, Sir. The revised rate of
17.5 per cent of cash compensatory 
srupiport against export of bicycles 
(complete) will (be effective from 

10th January 1979 an d  will be avail
able upto 31st March, 1982.

(c) Official statistics of exports 
are maintained commodity-wise and 
not exporter-wise.

(d) An export target of Rs. 8 cor- 
res has been* set for export of com
plete bicycles during 1978-79.

(e) The value of export of complete 
bicycles during the period April to 
November, 1978 amounted to Rs. 6.36 
crores.
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Income Tax Arrears against 
Indust ria 1/Houses

646. DR. BAPU KALDATE: Will 
the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) income-tax arrears on 31st 
December, 1978 against the following 
industrial houses: —

(i) B IRLAS

(ii) TATAS

(Hi) M A F A T LA L ’S

(iv ) GOENKAS

(v ) M N D W A ; A N D

(v i) APEEJAY  SH IPPING  CO; and

(b ) steps taken to recover these 
arrears?




